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W P(C)No. 41 OF 2003
| TEM No. 103&104 Court No. 2 SECTI ON X

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

WP.(C) No.41/2003
Associ ation of Registration Plates Petitioner(s)

VERSUS
Union of India & Os. Respondent (s)
(Wth appln(s) for exenption fromfiling OQT.)
Wth WP.(C No.77/2003, WP.9C) No.24/2003, WP.(c) No.56/2003, T.C. (C No.30-31/2003,T.C. (C
) No.32/2003, T.C.(C No.38/2003, T.C (C No.39-40/2003, T.C. (C No.41/2003, T.C (O No.42/200
3, T..C(O ..... /12003(@fromT.P. (C No.973/2002), T.P.(C) No.974/2002(Wth letter dated 19.7.
2003 in T.P.(C No.974/02, WP.(C No.395/2003

Date : 29.10.2003: This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE S. RAJENDRA BABU
HON BLE MR JUSTICE G P. MATHUR

For Petitioner(s)/
Respondent ( s) Ms. I ndu Mal hotra, Adv.

Mukul  Rohatgi, ASG

S. Wsim A Qadri, Adv.
Ni ranj ana Si ngh, Adv.
Ani| Katiyar, Adv.
D.S. Mahra, Adv.

n -

C. Kaushi k, Adv.
Mahra, Adv.

K. C
D. S.

A.S. Rawat, Adv.

D.S. Mahra, Adv.

A Agrawal | a, Adv.

K. V. Vi jayakumar, Adv.

Hari sh N Sal ve, Sr. Adv.
R F. Nariman, sr. Adv.
Joseph Pookkatt, Adv.
Prashant Kumar, Adv.

< 5555 %3 33 33 35533

Goodwi I | | ndeevar, Adv.

Ms. Ruby Si ngh Ahuja, Adv.

Ms. Rachna Gupta, Adv.

State of U taranchal M. Avatar Singh Rawat, Add. Adv. Ceneral
M. Jatinder Kumar Bhatia, Adv.

M. Ranjan Miukherjee, Adv.

M . Ashok K. Mahaj an, Adv.

M. Nalin Tripati, Adv.
Ms. Sarla Chandra, Adv.

M. Praveen Swarup, Adv.

State of PunjabM. J.K Bhatia, Adv.
M. RS. Suri, Adv.



Vi shwaj it Singh, Adv.
Vijay Kumar, Adv.

Pragati Neekhra, Adv.
B. S. Banthia, Adv.

Saket Singh, Adv.
B. B. Singh, Adv.

< 55 %5 3 3

. Ani | Suhrawardy, Adv.

M. Ashok Bhan, Adv.

Andaman&Ni cobar, Ms. Sunita Sharma, Adv.
Lakshadeep, Daman, M. D.S. Mahra, Adv.
Dada & nagar Haveli M. A S. Rawat, Adv.

State of Utaranchal M. Avatar Singh Rawat, Adv.
M. J.K Bhatia, Adv.

For Intervention
Ni desh Gupta, Adv.

Ashok H. Desai, Sr.Adv.
Rakesh K. Sharma, Adv.

s 55 %

K V. Vijayakumar, Adv.
State of PondicheeryM. V. G Pragasam Adv. (NP)

UPON hearing counsel the Court made the follow ng
ORDER

Not t onorrow.
( N. K Gandhi )
AR- cum PS

( Om Prakash )
Court Master



